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2ND PART LAND REGISTER 

Parichast : ‘Ka’  Mouza: Bairi    Thana No. 1041      Tahasill No. 18 

Form No. 34  Thana No. Badachanna   Tahasil. Darpan      District: Jajpur 

Parichand: 152 

 

1. Sl. No.  

2. Landowner’s Name, Father’s Name, Caste, Address & portion if any: ABADAJOGYA ANABADI 

3. Recorded Tenant:        Govt of Odisha, Khewat No. 1 

4. Khata No.          1249 

5. Ownership: 

PREVALENT AT TIME OF PREPARATION OF LAND REGISTER DUES 
Tax Cess Water Tax Total Fixed Tax Amount of Cess 

and Due Date 
Water Tax 

6 7 8 9 10 11 12 
       
       

 

Special Notice/Remark if any: 
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As per the Order in Case No. 1626, Correction done in the Plot.  

 

Plot 
No. 
and 
Name 
of the 
Block  

Kissam/ 
Nature 
of the 
Land 

AREA/RAKABA Proportionate 
Expenditure 

Value 
of 
unused 
Land 

Valuation of the tree, house, 
objects, well etc. 

Valuation of other 
aspects on the land 

  Fit for 
Consolidation 

Unfit for 
Consolidation 

Total   Remark Value Compensation  Name 
and 
Remark 

Valuation 

15 16 17 18 19 20 21 22 23 24 25 26 27 28 29 30 31 32 
3854 
2024 
(Sma) 

PATITA 
(Fallow 
Land) 
PADIA 

   161 .52  161 .52         
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2ND PART LAND CHITHA CONSOLIDATION REGISTER HYPOTHESIS 

Parisitha: ‘Ka’      Unit’s Name: Bairi      Tahasil & Tahasil No.: Darpan 18 

Form No.  66      Thana & Thana No.      District: Jajpur 

Pariched: 266 

 

1. Sl. No.  
2. Sl. No. in the 1st Part Hypothesis 
3. Description in the Column No. 5 and 6 in the 1st part: Govt. of Odisha Kheweat No. 1.  
4. Mouza: and Thana’s No. Bairi No. 1041 
5. Ownership of Public: Govt. Mahala 
6. New Khata No. 1246 C.S. Khata No. 1298 

 

Plot No. of Plot unfit 
for consolidation 

Plot or Portion of the Plot 
under the New Plot  

        Amount of Loss 

Chaka 
No.  

Plot 
No.  

Kissam Main 
Khata 
No.  

            Total 
Assessment 

Payable 
Dues 

Amount 
of Gain 

7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25 
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Valuation 
of the 
New 
Plots in 
the Khata 

Area 
of the 
New 
Plots 

Total 
Area 
of the 
New 
Plots 

Plot No. Area and Kissam 
of the unfit land of 
Consolidation 
 
Plot No.   /Area    /Kissam 

Area of 
the 
Unused 
land in 
the 
Khata 

Total 
Area 
of the 
Land 
in the 
Khata 

Total 
Tax.Cess 
and 
Dues of 
the 
Khata 

Water 
Tax 

Name 
and 
details 
of the 
Water 
Facility 

Remarks in the 
Column No. 34 
to 37 of the 
details of the 
persons in the 
said plots 

Remark 

27 28 29 30 31 32 33 34 35 36 37 38 39 40 41 42 
   4368 

3854 
161.52 Patita 

 
(Fallow 
Land) 

          

 



















Lalit K. Maharana <lalitkumaharana@gmail.com>

Service of Copy (Counter Affidavit of Respondent No. 9) OA NO. 42/2024/EZ
1 message

Lalit K. Maharana <lalitkumaharana@gmail.com> 28 August 2024 at 15:38
To: Sankar Pani <sankarprasadpani@gmail.com>, csori@ori.nic.in, mscb.cpcb@nic.in, ccb.cpcb@nic.in, roez.bsr-
mef@nic.in, jajpur@nic.in, seiaaorissa@gmail.com, "cmd@idco.in" <cmd@idco.in>, "dfo.cuttack@odisha.gov.in"
<dfo.cuttack@odisha.gov.in>, Dipanjan Ghosh <dpnjnghsh0@gmail.com>

Dear All, 

I am concerned for my client - Respondent No. 9 in O.A. No. 42/2024/EZ pending before
the Hon'ble NGT, Kolkata Bench. The Respondent No. 9 is filing  the Counter Affidavit in
the said matter, the advance copy of which is attached herewith for your ready reference
and record. 

best
Regards

Lalit Kumar Maharana
Advocate
enrolled with Odisha State Bar Council 
Contact no. +91-75049 14976

Disclaimer:The information contained in this e-mail message and/or attachments to it may contain confidential or privileged
information. If you are not the intended recipient of this message any dissemination, use, review, distribution, printing or
copying of the information contained in this e-mail message and/or attachments to it are strictly prohibited and you are
requested to notify the sender & delete this message from your system. Any unauthorized use or dissemination of this
message in whole or in part is strictly forbidden. Emails cannot be guaranteed to be timely, secure, error-free or virus-free.
Therefore, I do not accept responsibility for any errors or omissions or any responsibility for any damage whatsoever that is
caused by viruses being passed as a result of this email.
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